CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPALHENCH
CoPNe,1/1999 “in OA NoM 481/ 96

/A

New Delhi: this the /7~ day of Dctober;20003

HON'BLE MR, SR ADIGE,VICE CHATRMAN (A)W
HON TBLE DRALVEDAVALLI,MEMER (3)

Hari Singh
S/o Shri Lakshmi Slngh

R/o B2/25 75ultanpuri“,7
Del hi=4l,

Qnd 3otl‘e“rs.:i - eoesApplicantsy
Y

Advi! Shri SNJshukla),i
“\eTsus-

1 MrsJd Mitali Ghose),'
Secretaryy N
Ministry of Urban Affairsy

Nirman B hauan
New Delhifd

24 shri B,.S.Duggal,
Director General of Works, :
Central public Works Departmenty
Nimman Bhawany

New Del hl—1 1.

% Shri K T%.\Slngh
Executive Englneer(mml),

" Construction Division No@i4,
Central Public Works Departnentw'

pusar:* .
New Delhi=l2 | JJessRespondents

(By Adwcates shri KeCoDoGanguwani )
ORDER' !
MirJs Ry Adige e (A) ¢

Heard both sides on C.P.No.1/99 alleging
con tumacious non=-compliance of the Tribunai7s order
dated 29,i5,/98 in DA No1481/96 in as much as
applicant NoWl4 in that OA namely Shri Rajbir Singh
has not been granted temporary statusy while the o ther
3 applicants have, vids Res;gondentsn; order dated 30.i3,199

(Annexure=R A= 3

2, Respondents have stated that Shri Rajbir
Singh uwas uorkihg in Group ;C; capacityk(in the OA te
has stated that he is working as Mason), and hence he

cannot be gran ted temporary staﬁJs in temms of the
Ve rd

=




.2 a

relevant Scheme, which is applicable only to hbss

working as Casual Labourer against Group -'0? postéﬁ_

3! . The question whether applicant who is working
in Group*C! capacity as Mason can be granted temporary
status in terms of the relevant Scheme , cannot be

adjudicated in the course of contemp t proceedingsff}?f

43 Giving liberty to applicantsto agitate his
grievancee through appropriate prbceedings in accordancee
with law, the contemp t pfoceedings are dropped.!

Notices dischargedd

( DRGAGVEDAVALLI ) ( S RZADIGE )
- MEMEER (3) - VICE CHAIRMAN(A),
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